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3 24.9.96 ) Shri U&.Beura counsel on behalf 0 LAY P
' of the applicant wants to amend the Qigirﬁl(\ FUNESUE . 3%
| Application. He wants time. Frayer allowed. by Adus .
: «ivﬂj curned to 4.10.199 . . OTANS \Nt’\ “\
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4 4.10.96  Shri TeK.Mndaé, counsel for the 2 @
I . petitioner requests one week's time, With =
the consent of Shri 5.C.Samentray, N
adjourred t0 16.,10419%. 8o ., . e T o oD wain
MEMEER (ADMIN ISTRAT IVE) W v Nodeen
5 Fa.w.gs Shri 5. .Samantray says that the f‘s"“)‘“‘
! - pleadings in the amendment petition are v
i .~ changed and much different from the pleading% Qé."; 3 enehy
: ~ in the Origimel Application. Permission is
granted to the petitioner's counsel Shri U.C.
f Behura 40 withdraw the Original Application 'Q\ﬁs ) tévékmx
1 and if so advised, may file ancther fresh (\< "X .‘\S\\\!"g\ﬁs\
i Original Application. O.A.455/96 is accordin4]§)gr§b\ .
f withdrawn and for statistical purpose it is
51 dismissed. M.A670/96 is accordingly disposed %ﬂ i
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